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VS.
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GORATi-l

THE HON'BLR h/R, JU3TIGE V. S. ^lALIWiATH, CHAIRMAN
THE HON'BLE P. C. JAIN, MENBER (A)

Shri p. T, S. Murthy, Counsel for Petitioner

' 0 R O ^ H (ORAL)
(Hon*ble Mr. Justice V. 3. Malimath, Chairman) :

The interim direction breach of which is complained

in this petition required the respondents to consider

engaging the petitioner as L.D.C. on casual basis if

vacancy is available in preference to persons with lesser

qualification. The respondents have informed the

petitioner that they are not in a position to offer

appointment to the petitioner as they are not proposir^

to fill up any of the vacancies on ad-hoc basis. The

learned counsel for the petitioner contends that if the

vacarcies are there, the interim, order mandates them to

appoint the petitioner. We find it difficult to accede

to this contention of the learned counsel. The clear

effect of the interim direction is that if vacancies

are there and the authorities find the need to fill up

those vacancies, then they have to appoint the petitionsr

in preference to persons with lesser qualifications.
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Hence, it is not possible to take the view that there is

any violation of the interim direction given by the

Tribunal on 8.10.199i» The petition is accordingly

dismissed.

( p. C. JAIN )
MiMBER (A)

( V. S. MALIMATH )
CHAmMN


